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(2013) 12 KAR CK 0266

In the Karnataka High Court

Case No : Writ Petition No. 103901 of 2013 (S-RES)

Umakanth Mahajan APPELLANT

Vs

The State of Karnataka and Chief Trustee, Shri 
Veerbhadreshwara Education Society 

RESPONDENT

Date of Decision : 03-12-2013

Acts Referred:

Citation : (2013) 12 KAR CK 0266

Hon'ble Judges : Ram Mohan Reddy, J

Bench : Single Bench

Advocate : Sanjeekumar C. Patil, for the Appellant; Manvendra Reddy, Govt. 
Advocate for R1-R3, for the Respondent

Final Decision : Allowed

Judgement

Ram Mohan Reddy, J.—Petitioner''s appointment as a Lecturer in Mathematics in
the 4th respondent private Education. Society, admitted to Grant-in-Aid, by an
approval of the 1st respondent-Department of Education, aggrieved by the non-
consideration of his representation for service benefits from the date of initial
appointment i.e., 25.08.1990 and not from the date of approval i.e., 24.03.1999
with aid, has presented this petition for a writ of mandamus. Learned
Government Advocate when directed to take notice for respondent Nos. 1 to 3
State and its Department of Education, submits that in the light of the decision of
the learned Single Judge in W.P. No. 19431/2005 and connected petitions in
V.T.S. Jeyabal v. State of Karnataka & Others D.D. 13/10/2006 reckoning the
service of teachers from the date of initial appointment in the private Educational
Institution instead of the date of admission of the institution to Grant-in-Aid or
the date of approval of appointment of the teachers, for the purpose of fixation
of pay scales, seniority and all consequential benefits, respondents 1 to 3 would
consider the petitioner''s request and pass orders entitling the petitioner to all
service benefits on verification of the records.

Petition is accordingly allowed.
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